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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
Ev

-BOMBAY BENCH

0.,A.1313/92
- Rajaram sadashiv More & 15 Ors. .+« Applicants.
V/s.
Union of India & Anr. — + e+« RE€spondents.

CORAM: Hon'ble shri B,S.Hegde, Member (J).
Hon'hle shri M.R.Kolhatkar, Member (A),

APPEARANCE ;3

shri a,shivade, Counsel

for Applicant,

Shri R.K.Shetty, Counsel
for Respondents,

ORAL JULGE MENT : DATEE : 26.9.935

I Per shri B.S.Hegde, Member (J) )

The Learned Coungel for applicant draws our

\

attention that in a similar matter, the Tribunal
has digposed of the following OAs 1314/92, 1315792,
1316/92, 1352/92, 404/94, 415/34, 416/94, 1010/94‘
by passing the following order:-

"and we, therefore, direct that the
respondents should prepare a seniority
list of the applicants based on the
date of their initial appointment and

on that basig offer employment to the
applicants whenever a wvacancy occurs
relaxing the age limit, if ttre applicants
have been appointed initially when they
were within the age limit prescribed

for the post, After such appointment
they may be regularised in the available
vacancies according to their tum.

Eﬁ//// The respondents shall not in the guise

of filling of the vacancies bring any
employees from other stations for showing
that no vacancy exists. With these
directiong the OA, is disposed of."

2. Accordingly, he submitted that facts in
_ ove
this case @3 similar to the facts stated in the
M »
above OAs,/ similar order may be passed in this case
& T

also. In so far as the facts are concerned trere



-2 =
is no dispute that the applicant.is similarly situated
as OAs referred to above, Accordingly, we direct
the respondents to preparelé seniority iist of the
applicants based on the date of their initial
appointment ané on that basis offer employment to
the applicants whenever a vacancy occuré relaxiné
the ége limit, if the applicants have been appointed
initially when they were within the age limit
prescribed for the post. Af?er such appointment -
they may be regularised in the available wvacancies
according to the}r turn.* The respondents shall not
in the guise of filling of the vacancies bring any
employees from other stations for whowing that no

vacancy exigts,

3. . In the circumstances, the respondent is
directed to take appropriate action in the matter,

\
With this direction, the QA ig disposed of,

e ks ll Sl | - M

WW {B.S.HEGDE)
_ MEMBER(A) MEMBER (J)

abp.
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